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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BZRCH HYDERA 84D

"0.AJNO, 278/95 |
Batueen: @ata of Order: 2B42.95

Toi M.,3alomi

2% M.Mary Vishranthamma
3. M,Sudha Rani |
44 Ve.S5ashu Kumard a

. oesApplicantsy
And j PP -
14 The Genaral ﬂanagar, South Central Rallway,
Railnilayam, Secunderabads;
24 The Chief fedical Director, South Cantral -
Railway, Secunderabady ///t
3¢5 The Chief Medical Supsrlntendent, Railway
Hospital, South Central ﬁalluay,vljayauada.

7.~.._‘.‘-Rezs;:sl:mdeiﬂt:s.

Counsel for the Applicants

MreAGiridhar Rao,

Counsel for tha Respondents Mr.Y $Bhimanna, SC Por Rlys.

CORAM:

*

. !
THE HON'BLE SHRI A.V.HARIDASAN : MEMBER (2J)
THE HWON'BLE S HRI A.B.GORTHI s mémaER (R)

»

-The Tribunal made the following Urder*i
- o Heard Shri A.GsRao, counsel for the applicant and Sri
i ‘ ¥tﬁU¢Bhimanna, fAddl,CGSC, who took notice on bshalf of the respondents.’
" The Applicaticn is admitteds |
24 As regards interim relief, as per heardny on either sids,
as an interim measure, the respondent No.3 is directed not toxm
insist tha applicatfsee to uwear the cdnvantional uniform and to

allow them to wear the uniform which ﬁhey verse wearing hitherta,
until further orders. In otherwards, the order of Chief Madical
Superintendent, Vijayawada, dt.1B.1.é5 (Annexure A= -{) stands

suspended until further orders.

e ‘ Respondents may €ile reply u1th1n 4 wesks and thereafter
the case may be listedes for final hearing in its turne . .
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. DEPUTY REGISTRARCT)

To ' -
1e The General Manager, South Central Railuay, Railnilayam,

- Sgrunderabad.]
2% The Chief Medical Director, South‘Central Rajlway, Secundarabad.
3, The Chief Medical superintendent, Railway Hospital,
Souih Central Railway, UlJayauddda
44 One copy to Mr.A.Giridhar Rao, Advoc:ta, 4=3-410, Bank Street,
Hyderabade:
5. One.copy to Mr.v Bhlmanna,'RdleFGSC,CAT,Hyderabad.

6. One spare copy’s ;
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TYPED BY | COMPARED" BY
CHECKED BY _ APPROVED BY . 4

IN THE CENTRAL ADMINIZTRATIVE TRII'N L
HYDERABAD BENCH

THE HON'BLE MRLAYLHARIDASAN JEﬂB:T{T}

AND

THE HON'BLE MR,A.B.GORTHI & MEFITR.L)

i

DATED W R85

ORDER/JUDGE MENT .

' MALRP/C.P MO,

' in
oaLne, 278/ 95

‘Admitted-and Interim directiocns
issued

klldued |
Hisposeﬁ of with Directions.
‘Diémissad
Dismissed as withdrawn
Oismissed for Default.
Rejected/Ordered

. N@ order as to costs.
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